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No. 2547 (2) JXVII-V—1-14.81
~ Dated Lucknow, October 5, 1981
IN pursuance of the provisions of clause (3) of I.!"itl:iﬂlﬂ 348 of the Consti-
tution of India, the Governor is pleased to order the publication of the following
English translaion of the Uttar Pradesh Mantri Tatha Vidhayak (Astiyon
Tatha Dayityon Ka Prakashan) (Sanshodhan) Adhiniyain, 1981 (Uttar Pradesh

Adhiniyam Sankhyaj 17 of 1981), as passed by the Uttar Pradesh Legislature
and assented to by the Governor on ctober 1, 1981 :

THE UTTAR PRADESH MINISTERS AND LEGISLATORS (PUBLICA-
TION OF ASSETS AND LIABILITIES) (AMENDMENT) ACT, 1981

[U. P. Act no. 17 oF 1981]
(4s passed by the Uttar Pradesh Legislature)
AN
ACT 5
to amend the Uttar Pradesh Ministers and Legislators (Publication of Assets
and Liabilities) Act, 1975,

IT 1S HEREBY enacted in the Thirtysecond Year of the Republic of India .
as follows : —

Short itle L. This Act may be called the Uttar Pradesh Ministers and Legislators
) (Publication of Assets and Liabilities) (Amendment) Act, 1981,
Amendment of ;

section 6 of U P 2. In section 6 of the Uttar Pradesh Ministers and Legislators (Publica-
ﬁtmlo. 29 ‘of tion of Assets and. Liabilities} Act, 1975, hereinafter referred to as the principal
1975, Act,— :

(@) in usbsection (1), the words and figure “sub-section (1) of" shall
be omitted ;

(b) in sub-section (2), the words and figures “under sub-section (2)]
or sub-section (3) of section 8 or” shall be omitted, :

Amendment of 3. In the First Schedule to the principal Act, in the o ening sentence,
the Fiot Sche- sor the words and figures “under section 3(1)" the words an figures “under
Zocis section 8" shall be substituted.

By order,

G. B. SINGH,
Sachiv,
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